CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No. OA 350/891/2017 - Date of order : 6.11.2017

Present:  Hon’ble Ms. Manjula Das, Judicial Member
Hon’ble Ms, Jaya Das Gupta, Administrative Member
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4/6 Ghosh Para Road,
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Barrackpore - 700122,
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Garrison Engineer (AF),
Barrackpore,
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For the applicant : Mr.L.K.Chatterjee, counsel
" Mr.N.Roy, counsel

For the respondents :  Mr.B.P.Manna, counsel

O R D E R (ORAL)

Ms.Manjula Das, Judicial Member

Heard Mr.L.K.Chatterjee, 1d. Counsel along with Mr.N.Roy, 1d. ngnsel
appearing for the applicant and Mr.é.P.Manna, Id.. Counsel appearing for the
respondents.

2. This OA has been filed by the applicant under Section-/lg of the A.T. Act,
1985 being aggrieved by non -consideration of the representations dated

27.5.2017 and 8.6.2017 preferred by him before the respondent authorities,

even after a lapse of 3 months. - -t <1 ¥«
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3. Since it is the categoncal stand,,of the apphcant that the respondents.
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have not passed any order #in. the repr{;;entatlons: dated 27.5.2017 and
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8.6.2017 despite passage of ft1me,ﬁwe deem,,ltnfproper td-‘dlrect the respondents
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respondents raised no"’objectlonex ; 1. \: 4,4 l
o Tl e /

AT

4.  Accordingly we dlI‘CCt the ;‘;espondent N{) 3:to, con51der and dlSpOSC of the
A
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representations dated 2752017 and‘862017 by passmg a reasoned and
speaking order within a perlod of 3 =months from the date of recexpt of this

e

order. The decisions to be passed therein shall be communicated to the
applicants forthwith.  L%e Suwe wd™ CA.('\;»&_ WAz M.-L'\f\,(/r vc Lenna

S. With the above directions the OA is disposed of at the admission stage

itself. No costs. ’ » ( \
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